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ive note of applicant'S counsel* 
journed to 222-96. 
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V±Ce..Cbairman 

Mr.B.K.Sharma for the applicant. 
Mr.S.A11, Sr.C.G.S.C. for the respon-

dents. 

O.A. is admitted. Issue notice.to 

the respondentso djourned to 25-4-9 

Liberty to apply earlier for interim 

relief with notice to the respondents. 

Mnber 	 Vice-Chairman 
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Mr S. Sarma, learned counsel 

for the applicant and Mr S. Au, learned 

'Sr. G.G.S.C.; are present. 

• 	
List on 7.6.96 foi' hear1ng. 

F 	 S. 

I S 	 •• 	 •.• 	 .5 	 / 

V 	 - 

nkm 

7.6.96 

• 	
Member 

5 5 5 5,  

Mr. S.Sarma, learned counsel for the applicant. 

Mr. S .A1 1, Sr. C .G. S.C. for the respondents. 

Hearing adjourned to 21.6.96. To be listed for 

hearing alongwith O.A. 214/95. 

Member ( J) 	 Member (A•) 

td' 

21-6-96 

• .trd 

.14.fl.96 

None is present. Lit for hearing on 

22-7-96. ,. 	 • 	
S 

S 	
!leinber- 

None for the applicant. 

Mr. S.Ali, Sr. C.G.S.C. for the 

respondents.  
List for hearing on 14.11.96. 

Meá' 

Mr.B.Mehta for the applicant. 	• 

Mr.. S.Ali,, Sr. 'ç.G.S.C. for the 

respondents. 	'• 	
S 	

( 	 . 	
'• 

List for hearIng on13.12.,1996. 

Member 
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Vide order today in M.P.227/ 

the interim order dated 15.10.96 

in MP.153/96 has been modified. 

Member 

10.3.97 	Let the case be listed on 21.4.1997 for 
hearing. 

NA 
	

Vice-Chairman 

trd 

' .JL22 . 

p 
	 21.4.97 	Let the case be listed for hearinr 

on 2.6.97. 

P9 

2.6.97 

Member 	 Vice -Chairman 

The respondents have filed an affida 
vit in Misc,Petition No.94/97 stating 

inter alia that the scheme has since be 
approved and it is likely to be noified, 

In view of the above Mr.B,K.harina, ieát 

counsel appearing on behalf of the 

a1jcant subnits unless the scheme is 

not ied andite come5to know about the 
will be difficult for (1 and 

for th\purpose Mr.Sharma prays for ti' 
till the\heme is notified. Mr.M ,KGup1 
learned 	 submits that the 
scheme wI].1\ notified very soon, may I 
within three

\*M#K*Gupta., , 

 Mr.s,Ali, learned 
Sr.C.G.5.C* a 	leared 
''ddl.C.G.S.C. 	greed that the ma. 
should be heard aft\the publicati.ó 

of the scheme. 	\ 
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2 6. 97 	Nr.S.Ali,' learned 

Mr.M.K.Gupta, 1eaed Addl.C.G.5.C. 

also agreed that the matter should 
• 	 be heard after the puolication of the 

schemes 
* 	 Considering the surnissions of 

the learned cunse1'Eorthe parties 

we adjourn the case til 7— - 7-97 

r 	 / VjceChajrman 

• 	 7.7.97 	 Heard ,beth counsel of the parties. 

Hearing concluded. The application is disposed 

of on withdrawal with liberty to file fsc 

application if so advised. No order as to cost. 

Order is kept in separate sheets. 

	

Mer1ber 	 Vice-Chairman 

/ 	

trd 
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BEFORE THE CENTRJ ADMINISTRATIVE TRIBUNAL: 	GUWAHATI BENCH 

O.A. NO. 7_3 	19960 

B E T W E E N 

Md. Ra hma t Al i 

son of Chakal 4li, 

• 	 Bangalikuchi, Rangia, 

Kamrup,Assam. 	 ...APPLICANT 

A N D 

Union of India, 

represented by the Secretary to the 

Govt.of India, Ministry of Water Resources, 

Chorarn Shakti Bhawan, New Delhi. 

The Chairman, 

Central Water Comission 

Sewa Bhawan, R.K.Puram 

New Delhi. 

30 	The Executive Enginner 

M.O.S.T. Sub Division S 

Bamunimaidan, Guwahati-21. 

4. 	The Asstt. Engineer, 

M.O.S.T. Sub-division, C.W.C. 

Bamunimaidan,Guwahati-21. 

.RESFONDENTS. 
/ 

/ 
•1 

/ 
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DETAILS OF APPLICATIPN 

1. PARTICULARS OF THE ORDER AGAINST WHICH IHE 
APPL ICATION IS MADE. 

The instant appiicatioi is not made 

against any pariicular order but has been made seeking 

a relief towards regularisation of the aforesaid 

applicantts services. Recently the applicant was under 

casual employment/worked charged(seasoflal)Kha]aSi under 

the respondents and as per the scheme prevelent as 

well as the verdict of the Apex Court, the aforesaid 

applicant is entitled toappointed with temporary status 

with further regularisation of his service with all 

consequential benif its. 

ppointment/terminatiofl order dated 

27.4.95 (Annexure B) 

2. LIMITATION 

The applicant further declares that the 

appihation is within the limitation period prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985, However, the circumstances leading to the 

filing of the instant application has been explained 

under the Head - "Facts of the case" and which may be 

taken into account. 

3. JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter 

of the application is within the jurisdiction of this 

Hon'ble Tribunal. 
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4. FACTS OF THE CASE. 

4.1 	That the applicant is a citizen of India 

and a permanent resident of Assam and as such he is 

entitled to all the rights previleges guaranteed under 

the Constitution of India and laws assigned thereunder. 

4.2 	That the applicant belongs to the lower 
St'etVTh 

.J_— 	Liivtt.Lw of society and a member of a very poor 

feily'. In the want of job to earn livelihood for him 

aw well as for his family nembers, he could not 

prosecute further studies, after passing class IX and 

accordingly he joined in the services at Respondents in 

the year 1983, 15th May as a seasonal work charged 

khalasi (Group D)It will be pertinent to mention here 

that the applicant ias appointed in the service of the 
Respondents after hewas found suitable for the post.The 

name of the applicant was sponsored by the Employment 

Exchange for the said post and after a due selection 

process he was found suitable for the post and was 

appointed as s seasonal work charged khalasi (Group D) 

for a specified period and to that effect the applicant 

was issued with interview letter. 

Some of the interview letters dt. 8.5.84 9  

7.5.85, 26.4.92 are annexed, herewith and marked as 

Annexure 	 A2. , - a nd 	respectively and one of the 

such appointment letters is annexed herewith and marked 

as Annexure B.. 
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43 	 That the applicant has put in his sincere 

service under the respondents for more than 12 years 

in different spells. Being satisfied by the service 

rendered by the applicant some time the respondents has 

engaged him as casual as well as worked charged Khalasi 

in continua,to his earlier mode of s ervicee 

For better appreciation of the different 

spells of services rendered ke by the applicant, a brief 

table is given below :- 

Ydars. days mode of empyment. 

1983 153 Sear nal khalasi 

1984 153 do 

1985 153 do 

1986 153 do 

1987 154 do 

1988 154 do 

1989 258 Casual lavour/seasonal khalasi 

1990 360 do 	 do 

1991 330 do 	 do 

1992 330 do 	 do 

1993 330 do 	 do 

1994 254 do 	 do 

TOTAL 2952 days in 12 years. 

4.4. 	That the applicant states that he was allowed 
terms 

to w6rk in an exploitative bdam by the respondents.The 

applicant being aggrieved by the action/inaction of the 

I 
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of the respondents , he has preferred a representation 

	

dtd. 18.9.92 and he 	s made a catagorical prayer for 

regularisation of his services but contrary to it the 

	

- respondents did not 	rEp 	to the said represen 

tation. The applicant in his said representation stated 

all the circumstances which leads to some sort of sympathet 

-tic consideration from ther espordents for his 

regular appointment ard he made a categorical state 

ment regarding the illegality caused to him by not 

selecting him whee his name in the S1.N6.3 .me 

respondents haveacted arbitrarily * in the said selection 

where the Sl.No. 1,2 and 4 has been appointed as regular 

work charged khalqsi leaving aside him. 

A copy of the said representation dated 

- 

	

	18.9.92 is annexed herewith and marked as 

Annexure C. 

4.5 	That it is stated earlier that the 

applicant has been workirg since 1983 and has computed 

almost 12 years of service as casual/w/c khalai: 

without any ray of hope of regularisation of 

his service. Instead of regularisation of the 

applicant's service, the respondents ha ,& not even 
Of 1q93 

granted the temporary status under the scheme, formulated 

ky the Govt.of India for grant of temporary status 

and regularisation, pursuance of the Apex Court's 

verdict. It will be pertinent to mention here that 



6. 

the applicant has put more than 12 years of services 

and from the different spells and days of service 	- 

rendered by the applicant as stated earlier, it is 

crystal clear that the case of the applicant is squarely 
o k- 

'covered under the said scheme formtla ted by the M 11 , 1 -  

pursuant to Apex Courts verdict. Hence there is 

no ear.thly reason as to why the serices of the applicant 

has not been regularised till date. 

4.6 	That no as stated earlier the applicant 

was appointed as a seasonal khalasi by the respondents 

in the year 1983, and he was working a.fixed pay at 

_j 	Rs'.750/— to 940) which is a prescribed scale of Gradp 0 

e mployeé'. However, the applicant's services is terminated - 

and/or he is kept in employement for a definite period 

and after he is engaged on casual basis for rest of the 

period' in some of the years, *gain in the next year, 

he ws appointed for a further period. Thus the process 

is going on since the time of his appointment and 

inspite of the fact that Govt.cf India in the year 1993 

has formulated a policy decision for grant of temporary 

status with the consequence of regularisation in due  

course. The applicant Is still deprived of his legitimate 

claim of regularisation of his service where his case is 

- 	 squarely covered by the said,' scheme. It will be pertinent 

to mention here that the applicant has put more than 240 

days of 'continous work more than 6 years in the s ame 
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department from the year 1989. but contrary to it, he 

has nnot yet granted with temporary status whereas 

the 'scheme came into force in .1993 only. 

A copy of the said scheme is annexed herewith 

and marked as Annexure.D. 

4.7 	 That the applicant states that every 

year he is issued with the same kind of appointment 

letters and thereafter he is also required to work 

beyond the prescribed period in the appointment letter 

on casual basis on daily wages. 

- His such appointments are not is dispute 

and thus instead of annexeing all the appointment 

letters including appointment letters o casual basis, 

the applicant begs to annex oneset of such appointment 

letter showing more than 240 days of works and 

the ame is marked as ANNEXUREE(Seil 

48 	 That the applicant states that some 

of the Group D employees of Central Water Commission 

who are similarly situated like that of the applicant 

had noved the Principal Bench - of the Hon'ble CAT, 4  

New Delhi, by way of filing various OAS twherein same 

kind of grievances have been raised as in the instant 

application were raised. The Principal Bench of 

Hon'ble CAT in its judgement dated 10.2.94 in O.A. No. 



273/92 0  604/92, 16011  

OAS with the followii 

M. 

I 

2 and 2418/92 allowed the said 

directions: 

*(i) the respo dents shall prefer a scheme 

for retention and regularisation of the casual 

labours employ d by them.This scheme should. 

take into a count. the rgular posts, that can 

be created taking into account the fact that 

even if a particular schemes are launched every 

year. In assessment of the regular posts that 

can be created on the basis should be made For 

regulariation all those who have completed 240 

days service in two consecutive years, should be 

given priority in accordance with their length of 

service'. 	 - 

(ii) Those who.wpxjR have completed 120 days 

of service should be given temporary status 

in accordance with the instructions issued in 

the Department 'of Personnel from time to time. 

After completion of the.required period of 

I, 

	

	 servce, they should be considered for regulari 

sation. 
e. 

adhoc/temporary employees should not be 

replaced by other adhoc/.temporary mployees and 

stiouldbe retained in preference to their 

juniors and outsiders. 
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(iv) Such a scheme shall be submitted by the 

respondents for scrutiny of this Tribunal withi 

-n a period of three months from the date of 

communicatiàn of this order by the petitioner 

to theme 

A copy of the said judgement is annexed herewith 

and marked as ANNEXLJRE E. 

4.9 	That the applicant states that the said 

judgement was carried on review by the respondents 

therein but the same was dismissed by the Hon'ble 

Tribunal by its judgement and order dated 9.9.940 

A copy of the said judgement dated 9.9.94 

is annexed herewith and marked as ANNEXURE F. 

4.10 That pursuant to the aforesaid judgement, 

the applicant therein have been granted temporary 

status and to the knowledge of the applIcant, all 

the applicants therein have been continuing in 

•.their services without any interruption and break 

and they are enjoying the conequencesof granting 

the temporary status. One of the applicant In 

the aforesaid O..A. has been transferred to Shillong 

and.he has been continuing as a Group 'D' employee 

on conferment of temporary status with all 

consequential benefits. After the aforesaid judgement 
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there has been no occasion to terminate the services 

of. the applIcant therein ard. they are enjoying 

the benefit of temporary status as per the scheme 

holding the field. The Central Water Commission 

has formulated and adopted the scheme as was 

formulated by the Govt. Ministry of Personnal 

and Public grievances with slight modification hers 

and there, more particularly, as regards number of ,  

rking days. The respondents may be directed to 

produce a copy of the same formulated by them under 

which the applicant is entitl ed to be conferred with 

temprary status with all consequential benefits. 

4.11 	 That the apolicant states tha t the 

respondents instead of'being a modal employer have 

erwisages under the Constitution of India as the 

laws framed thereunder have been utilising the 

services of the applicant for last several years 

in exploitative terms withàut giving him any ray 

of hope of future prospect. The office order vide 

1b.CV/BSD/SIL/CB-12/92/734 dated SIL 05/08/92 bears 

the testimoney to the facts that of the respondents 
V 	exploitative attitude t oward s  the applicant by which 

the applicant was ask to observe and to collect he 

water level from River Gumuti (which is a remote area) 

round the clock. It is further ordered by this 

aforesaid office order, alioting the said work to the 
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applicantday a ,nd night with out any hindarencee. 

A. copy oft he aforesaid odder dated 5.3.92 

" is annexed herewith and marked as ANNEXURE G. 

4.12 	That the applicant states that he was put in more 

than i2 years of services under the respondents and 

being aggrieved by the action, of the respondents 

for non inpleme.ntation of the orders of Apex 

• 	

, 	
Court and the 1993 scheme made several representations 

• , 	 . 	 . 	 . 	
bti't no fruitful purpose has been served. It is further 

stated by 'the applicant that he put'more than 12 

years of service but there is no such guarantee that 

he will get in job in the next year and there is no 

prescribed Roll or seniority list. The applicant is 

working at a legitimate expectation that his services 

will be'regularised but even if his services are 

regulrised on what basis he •wouid be listed in the 

seriority as because by now he became over aged and 

• 

	

	

• 
in the case if he is not appointed for the next spell 

he will face.,,an irreperable loss and injury. 

- 	 One of such representation dated 11.9.95 is 

. 

annexed herewith and marked as ANNEXURE H. 

4.13 	That the applicant states that in view of 

the aforesaid judgement of the Principal Bench per 

taming to the same Department, there is no earthly 

• 	 reaonas to why the, benefit of the said judgement 
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should not be extended to the applicant. The respondents 

of'their own adght to have extended the benefit of the said 

judgement to the applicant instead of compelling them 
I 

to come under the protective hands of this Honble 

Tribunal. It will be pertinent to ment ton here that as 
been 

stated above a sc1eme in the year 1993 hasA p'epared 

L-pursuant 	said Principal Bench's judgernent and from 

the year 1989 the applicant has put in more than 240 

days of continuous service under the respondents as 

• stated above, in the, table. Hence the applicant is 
also 	 been 

covered by the Scheme of 1993,and he should havegiven tempo 

rary status along with consequencë'of regularisatin.The 

applicant further states that it is his reasonable 

expectation that since he has come under the protective 

hands of this Hon'ble Tribunal , his services 

be continued and thus it is a fit case for an interim 

order directing the respondents not to terminate in 

service of the aoplicant and and akkowkx alternatively 

prays that he may be considered for regular vacancy 

during the prndency- of the O.A. 

5'. • GROUNDS FOR RELIF WITH LEGAL PRGIISION 

.1 For that prima facie the action/inactiop of 

the respondents are illegal and arbitrary. 

5.2 	For that the applicant has continued in the 

employment of the respondents for the last several 

years and'his services are required to b e regularised 

with all consequential benefits. 
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53 	For that thEre beira a judement holding infield 

pertaining to the same department, the respondents 

are duty' bound to apply the principle laid down therein 

in case of the applicant also, without compelling him 

-to approach this Hon'ble Tribunal.. 

5.4 	For that the constitutional mandsdemand that 

the service of the.applicantbe made continuOus with 

further benefit of regularisation and his service ivhould 

not be utilised in explitatiVe terms as has been 

done by the respondents in the instant case. 

5.5 	For that there is no earthly reason as to why 

the same treatrnentshou3d not be meeted out to the 

applicant whereas in other similarly situated persons 

were already getting the fruits of the said. scheme 

prepared by the r espondents. 

- 	5:.6 	For t hat the appi icant has been treated diff- 

erently and thus there is violatiqn of Articles 14 

and 16 of the Constitution of 'India. 

* 	5.7 	For that the applicant has been continued under 

the respondents for more than 12 yars without any 

seniority and inereaments andin the process he has 

lost his chances of other employment, being overaged, 

the Hon'ble Tribunal may direct the respondents to 

regularise inservice of the applicant.ifl Group 'D' 

and to prepare a seniority list and accordingly to pay 

increaments and other service benefits to the 

applicant". 	 . 
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5, a 	For that the respondents are duty hound to give 

watge to tFe service renered by the applicant 

towardth reqularisation of his service and his service 

cannot be utlised in e,ploitatiVe terms in violative 

of the provisions of the ConstitutiOal Rules and the 

is framed ti'e reunder. 

5.9 	For that in any view of the matter the act ioyl 

inaction on his part as the respondebs are not sustai- 

nable. 

I • DETAILS 	 R -V1Z)I92-XXKAUVBD EXN 

The applicant declares that he was n other 

alternative remedy other than approaching this 

.Ionhle Tribunal. 

7 • M1TEERS IVT PR1IOUIJY FILED OR PENDING BEFORE AN1 

-. 0 TIlER C0W. 

The applicab further declares that he had not 

previouslY filed anyappiicatiOfl writ petitiDfl or 

suit regarding the matter in respect of which the appli 

cation has been made before any other Court of lawP 

or any,  other authority and/or other Bench of t1 	
0 

Tribunal and/or any such applicatiofl 	it petition or 

suit is pending before any of them. 

' 	 9, RELIEF )UGT FQ: 

In view of the facts and circmstaflCeS stated 

0 
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- 

above, it is most respectfnll' prayed that the 

instant applicaton be admitted, records be called for 

and or perusal of the sane and upon hearing the 

parttes on the catase/cuses that nay be be shown, 

be pleased to grant EoIlowthg reliefs. 

8.1 	To direct the respondents to reu1arise the 

service of the applicab with retrospective effeot 

i.e. the date of this initial 	mitun appointinant 

from 1983 with all conuential benhfits including 

arrear salary, other dues li3ce increament a and eniority 
(',C /93 

8.2 	To diret the respondents to extend the 

benefit of Mnexure E juciment and order of the 

rincpal rench of the ton'ble CAT , New Delhi. 

8,3 	To direct the respondents not to terminate the 

rice of the appellant and 	allow him to 	rk 

in his earlier post as per earlier schen, pending 

disposal of this O.A. 

9 • I WERIM OD ER P RAY ED P0 R 

The applicant prays for an irim order 

from this Ron' ble Tribunal directing the respondents 

to allow the applicant to continue in his service 

as before during the pendenCy of the instant appli 

cation. 	- - 
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11. 	PARTICULARS OF ThE I.P.O. 

1. I,P.O 

2 #  Iate 

3.Payale at : Guwahati. 

	

12, 	LIE OF ECLA)5UREs 

AS stated in the Index. 

09 3%17 ,51  

t- 

Verjficatthn 

I, Md. Rahmad Au, Son of Late Chakal IUi 

ad a1out 32 years resident of Bangalikuchi, Dist. 

Rangia,ASam do }ezb colemnly affirm add verify 

that the applicant is the instant application 

that the statements made in oaragraphs 

are true to my legal advice. I have 

not suppressed any material facts. 

Adnd I sign this verification on this 

Lj th day of Feriary, 1996 at Guwahati 

J' 	
&/ 

 
2P' LIC ANT 

.. 
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GOVER0€NP OF INDIA 
CEN1RAL WATER COMMISSION 

M,O..T. SOB-DIVISION,, 
BA4U1I14&IP N:GAU1 AT I -2 

NO. 	ST-i984L 	 - Dated 	 /84. 

To 

Md. 

	

- QJ9 	2IiL 

- 

/ 	 - 

Sub,: 

You are requested to attend before an Inter/iew Board 
at 11.00 A.M, on 15-5-84 in the of'4ce or the Assistant Enineer, 
M.O.4TO SUb-Division, C.WC., Badma1dan, Gauhat121for 
recruitrnen1 ofWi.. SeaonaI Khalasis as sponsored by the Emp1,ytint' 

	

• Exchange,.Gauhaj, 	 . . 

All o±igina1 Certffjáates may be produced at the time 
of interview. 

- £— 	 at Eerid I n h 
interview. 

ASSIT MINEER - 	
k ' - N .0.3 .T .• SUB-DIVISION 

tJNIMAIDAN: GAtJHtTI-21 

- 	 . 



wow 

riiwi'rr. 
GRAM :"XENGAIJGt 
	

PHa'E;a2o1a 
I 	 GOVERNENT 	110 IA1 

ENT1AL WATER C OIISS I ON 	 L 
W.h.& F.F. DIVN, 110.11 

JB-SABANI.GWAdATI3j 

NO,WR&FF'D - II/CB/VE-4/VOL. 11/ Q'Q-9 	- /D t,_IL /85, 

To 
Shri AHMAT JL% 

- 

sub:- Recruitment of W/ Seisonal Khalasi. 

You are requested to appear before the Interview Board at 
11.00 Hrs, on 14.5,85 in the office of the Executive Engineor, 
lR&Ff.II,C.W,C. Pub-Saranta, Guwahati for reqruitment of W/C Seasonal 
thalasi as sponsored by the Famployment Exchange, 3uwahati, 

All original educational Certificates, teatimonils an4 
Employment xchange Registration Card may be produced at the time of 
Interview, 

No T,A. & D,A. will be allbwed for attending the Interview, 

EQQ  

	

• 	 inployment Officer, 

applicants, Silpukhurl, 

	

• 	72/85/792Dt, 30,4,85, to his Letter Ho, OD/70- 

Copy to the Assistant Engineer, Lo.s.1• Sub-li ivn, CWC. Guwahatl for 
information with reference,, to this Office letter No. tR&FD-IJ/C3/WE... 
4/Vol.II/1710 dt. 11.4,85, 

' 

2 



ji 

.5 

	

V 

PROKE NO, 60445. 

No,A-16021/4/Iatt-II/92/  

Goverrnent of India 
Barak Division 
OentrI W&ter Caiii8sion 
Six hues $ Narengi Roed 
g:hanaPara * Guwabati- 22 

]ted Guvabati, the 	/ 	119920 

To 

- - - - ------------- 

( Through the. 

Sub jeot,- 	Reeruitnant of U/C Zhalaei. 

1ot are requested to appear before the Interviow Board at 

11 LX on 28-4.92 in the office of the Executive Kngineer, Barak Diyiaion, 

C.W.C., 6th Mile, N.arengi Roed, Ihanapara, Cuwahati-781022 f ar recruitment 

of work-chnrged Xhalaai. 

U the original Oaucational qualification certificatE aM 

other test1monia4 may ,be produced at the time of interview. 

No T.A./D4o will be allowed for attending the IMerview. 

4L\9 L- 

C N. K.ALkTI 
EXEU?IVE EMINM  

gAt 

I 	%i 



GRAM 	'XENGAUGE" 	 No._MBDII/C/Estt.II/95JLS/? 
-- UWKHATr 	 Government 	IndI - 

Middle Brahrnaputra Division, 
Central iiater Commission, 

TELE : 560445 	
Rajgarh Rood, Gu''ahati - 7, 

Dated the ?_/4, j95, 

_/77 0 .p_/TL 

The undersigned hereby offers appointment 
to the following persons as 'SEASONAL' /C Khalasi in the work- 

F. 750-12-870-EB-14- of charged establishment in,the pay scale 
940/- with the usual allowances as admissible as per rules from 
time to. time. 

 
-- 

  -  
-- - - - - - 

  - --,- 	 - 	 -- 

S/N, Name & address of, 	,Employment, 	Place of 	,Remark 
,' candidates. 	 ,Exchange , 	 posting 

,Regd. No. -. 

_C)TTTT53 

1...Sri Sushil Ch. Das, 	2768/79 Barak Sub-Divn. 
C/O,Sri Rajendra Ch. D?s, CWC, Slichar. 
C/0,ChittaRanjan Road, 
Jariganj Bhuiya Road, 
Silchar, Cachar. 

Miss Sulekha Paul,; 	1/776/77 -do- 
C/0,Swjala Paul, dO, 
House, Meherpur, 
P.0-Meherpur, Càchar. 	t *  

Miss Purnima Das, 	W/184/83 M.S.D. CvC, 	(Compilat- 

IJ/0,Lakesh Rn. Das, Guwahati-22, 	ion of GDS 
C/0,Subash Chakraborty, data) 

• Chakraborty Cycle Stores, 
• 	Tarapur, Station Road, 

• 	Silchar, Cachar. 

Sri .Jitendra Ch. Das, 	1451 /79 W/T Station,Matizuri 
•S/0,Tarachand Das,. under B.S.D.,Silchar .  

• 	P.O & Vill.-Salchapra, 
•Cachar. 	

: 

Sri SulcumarDas, 	7060/60 W/T Station Dholai, 
C/0,Lt.Kamini Das, under B.S.D.,Silchar 

• 	Vill-Neherpur, C/DHome, 
,P.-Meherpur, 	Cachar. 	. 	•• 

• 	6. 	Sri Arun Kr. Das, 	539/82 Lakhipur site,under 
C/0,Lt.PrafulLa Kr. Das, B.S.D., Silchar 
Vill-Bakrihawar-vii, 
P.0-Kalinàg1r, Cachar, 

7. 	Sri Pradip Kr. Dey, 	2143/79 Nanu site, under I3SD, 
dO, Swapan Kr. Bhadra, 	• CtlC, Silchar 
Tarapur,Silchar-3 9  
Cachar, 	 - 

Contd..... 2/- 

Lt 



Harangajao, under 
B.S.D, Siichar 

W/T Station Chottobekra 
underB.S.D. ,Siichar 

W/T Station Amraghat, 
'under B.S.D. Siichar' 

W/T Station Awcrpur 1, 
under B.S.D. Siichar 

WIT Station,Matjzurj, 
under 13.S.TD, Si1chir 

W/T Station DhIai, 	: 
under BS.D. Siichar . 

(_2 J 
A 

 Sri Harinarayan Nunia, 1 956/83 
C/0,S.hukdo Dee Nunia, 
P. 0-Singa ha , Cachr, 

 Sri Laipiorithar Hrnar, J/US/741 
S/o , Lt. K .Khupa, Chotto- 85 
bekra, through A.E. 
Barak SUb-D±V ; CI'C, 
Siichar. 	' 

 Sri AswjnI Kr. Das, 769/80 
S/0,Lt.pr'akash Ch.Das, 
P.O &.Vihl-Ganganagar, 
Dist-Cnoi - ar, 

 Sri' DipuDutta, 5521/81 
C/o, Dwijendra Dutta, 
Vihi-Amaragh't, P.0- 
lJharmikhai, LUst- 

-Cacha, 

12 Sri Kuhja Mohan Cas, 3858/76 
C/0,Sri 	Baistab Ch. Das, 
Soni Pod,Si!ichar-5, 

 Sri Subendu Barman, 6139/84. 
C/0,Bhugesh Ch. Barman, 
Vili-Sacl2rgrarn, 	P.0- 
Dhoiai Bzar, Dist.- 
Cchar 

 Sri Nibaran 	amasudra, 570/77 
C/0, Lt. 	Kahimo'han jbima 

• -sudra, Viii & P.O - 

Gossaipur,. Cachar, 
 Sri Faizul Hique Bar- 1755/80 

hhuya, 	C/.O, 	Sidur'Ra-.. 
man Borbhuy 	VLL1-?ur- 
bekiharbond-ji, P.O - 

Amala, Cachar, 

16.. Sri 	ihya,i Kanti Das, 5378/80 
C/O, Binode Behari .Das, 
Vihi-Chandpur,Cachar, 

17. Sri Brigujoy,Das, 105181 
C/0,Sri Bharat tCh.Das, 
Vihi-Narainpur, P.O - 
North Narainpur,Cachar, 

W/T Station Gharmura, 
under B.S.D. Siichar 

W/T Station Amarpur, 
under .  B.S.D. Si],char 

Harangajao site,under 
B.S I D., Silchar 

Ilanu site under B.S.D. 
Sjlchar 

16. Sri SuñkarSjnha,. - 	41/84 . 	orkhoia site, under 
C/O, BijanCh.Sirtho, 	, 	- 
Vihi-Nabasantipur, 
p O-Jankibazar, 
Viii- -do-- Cachar, 

Sri Firo: Khan Laskar, 1096/80 
dO, Montazur Laskar, 
Viii-Vivhingoha,cachar, 	-- 

Sri Dihip '. Ek's, 	607/83 
C/O, Monortin.1, n Das, 
AnnapurnagIitt , Tarapur, 
Si1char3. C:'chir, 

/T Station uharmura, 
under B.S.D,, Siith-ir 

WIT Station A/p ghr.ct, 
under B.S.D. 6ilchar 

Contd..... 3/- 



q 

.( .3) 

(51 

21.' Sri".Abdus.Swned' Barbhuya, 261O/84' 1'/T Station Amraghat, 
C/0,Lt.Sunahar A1i Barb- 	 under B,S.D.Siichar 
huya, Gangapar,Dhumkar-
iii, Dist- çacbar, 

22. Sri N.S.Pitter; 	 J/US/1O/ Karimganj site, under 
Babupara, Jiribi 	 88, 	B.S.D. 'Slichar 
Near. A.R.C..S.Ofuice, 
P.0-Jiriburn, 

230 Sri Hirnangshu Dutta, ' . j/uS/47/ Barak Sub-Divn.CC, 
BorobEkraBaZar, 	 83 ' 	Siichar ' 
P 4 0-Borobkra, 

24, Sri KrishnaKt",ROy, 	' 	"5234/79' .W/T Station Lakhipur, 
dO, Kaià,hand Roy, 	 under B.S.D.Siichar 
Viii & P.0-Badripar, 	 •.' 	 ' 	 -. 

/ Dist - Cachar,  
Nd.. RahrnatSIi, 	 2053/82 WIT Stit1on A.P.g'iat, 

Vii1-'Bangd± .-Kuichi, P.O" 	 under, B.S',•D.Si:ithar 
REngiE,".Di?St-KamrUP,  
Assam, 

26. Sri Ramendra Choudhury, 	4780/88 ' Karimgaflj site under 
,C/0, A.E.BarakSub-Divñ.•'• 	- 	B.S.D. Siichar 
CWC, Slichar, . 

Sri H.Sangkhtnj 	 -' -' 	
' W/T Station Chôtobe 

C/O,A..Bara. Sub-Divn. 	'' , ,. 
kraundr 

CC, Silehar, 	 , char 

28. S'i.Na.ini. Mon'Das, .'' 	1396/84 Sonmura site, 'under 

C/Oy.AE';Barak Sub-Dlv; 	, '' ',' B.S.D. ,Siiçhar 
CIC, Siichar,. 	- 
SrI Dhmeswar'Dis, ' "4408/82 G&D site, Kuisi, 
c/o, A. E. Brak 4Sub-ivn. 	 ," under 14. -S.D .Uuwahàti 
CC, Siichar, 	 - 	•. "  

30. Sri. Phahidhär, Kakati, •, 	 3649/90 Amraghat site under.. 
• B.S.D. Siichar 

C%C," Siichar, 	' 

31 	SI Dinorarn Gaai, 	 13158/ 	.D,GuWahti22 
do, A.E. Baak Sub-Div. 	91 
C\iC,Siichar,  

32.. Sri Dineh Kakati 	.. 	
.- 	 W/T Sttioh Maizuii, 

C'/O,A.E.Barak Sub-Div. ' 	. 	under B.S.D.Siichar 
C\C, Siichar; 

33;• sj Debasisthtt3, ' 	4930/. ' %/T.Station Amarpp - ; 
Purkayastha, 	 82 	under i3.S.D.Siichar 

C,'O, G.R.Seh, J.R.C. 
Sub-Divn. .Kanakpur, 
S1chr.5.  

Coritd...... 4/- 

lIL 



	

. 	, 

.4 

,1 

(4) 

34. Sri Dwijaraj 	bith, 	N-1054/88• 	 J(ajla- 
yill. ?.O-Sriranur,, 	 ., 	sahar, under B.S.D. 	- 

Kaiiahar, Ne- rth Tm.- 	 Silchar 
pra,' 

35, Sri Kusum.Debbrmar,, 	t977/2 	anu;Gaue:ite, r  
do; Ridha Krishna Deb- 	 under D.S.D.Si1chor 
brma,P.O& Viii-  

Chotouxci,Koalpur, 
NTr±pura,r 	

.. 	 ii 

36. si Uor4i ç. Kakti, 	 1 :P.qbat 'e under 
C/0 M,bD. 'uwahati-22. 	 t13.S.'fY Silhar 

i, 3J • 	 11.L 	J ' 	 • S 	
•v-Ju, 	- 	 (\ 

1 	1SL 	) in 

.\ 	The pjointment 	-o 	 tcbe 
• rmj5-5-95 (F) in -is ureJi-1tëiprary\nd will 

not continue beyond 14-10-95 (AN), or cop11on9f:work 
WhZChOVer.4 1S eQçli r 	tout further rxce, ' Li 1 f 	Prt 	1...  

T 	The appointee should pçcxuQebpre jcining 
the post a certificate of physica 	tns , 	a cnpetent - 
authority. 	 . 	 J • rvi! 

o travelling floance wilaloa for 
joininthe abcveppointmt, ; 

.... .t All 
. 

- • 	 .., 	 he person concern may please rport 
their respective ste on 1  15-5-95 (FN) positively. 

( A.S.P. SINHA 
ECWIJ'TE ENGINEER 

COPY foi7wardcd. for in,oration & hepessar ' y .~.c.tiorl to :- 

The As&tt. ngincpr, Bxk ub-ivib1, 
C:C, •Silchar-7,. The dte. .o jining of th persons cncrn-
Ld may please be intimated to thi5s office i duc. couçse 

TheAsstt. Engineer, cchanicaSuo-Div,, 
Pc.,, G'uw1ati-22for Information & necessary aetion. 

Person concerj4ed. ( 36 copies ). 

. 	 The A/B, D/B, Middle Brahmaputra Divn. 
- 

The J.E. (Ho), I-Il, Guwhati-22. 

I 



- 	- - 

J 

TO . 	The Sup. ntandin 	in,.r,3rah*epütrai,arak Cix$s C.ntx&) ater C.issi.n, 

• 	( Thr.uh Th 	XeCUtiV. aziia*.,z., 	••• • 	
Birak  

' Msaa.)... 
H 

Sub I. 	Prayer for retantien f my .rVi;.,*).nd 
2c922..q sue.r !IC.K  1çi 

Sir, - 
1 beg m.st respect fully to lay beforeyu the 

f.11.win-hcts fer Save .fy.uz kind and. syapath.tie 
•- 	;..•: censid,retj,n. 

 • 	That Sir, t am an 01dost, san of my pomts 

	

and,nL?sxJe t 	. 
at aaUati:thex, my fil isrestdir*g Cefl$i$tiflf(j) • 	
mcwb.re and pa 0  asing th ei r d eye wi th dis trees can djt$sn 'i Vi 
my peer ineme. 	 - 	•. L 61 

	

,.That Sir, 1 	seç's1fl in thi$êanjsjt1,nas 
aeaa,nAl. */. Khalat since 1983 in A$iStgttGuhtt 

• and at Marpur C.W.0 Wir sj statian under lfld•ladesh 
chenie from 1989 with epti 	atisfactien ef**y pe.r  • 

	

	
•: •Th&t Sir, -I 	 an9açin a$Casu&&Lur 

ter 89(ijhtnjny5 aaic.ftr C r!,tie f 
pexi,d •fevery year since.:19139 atWirels etatii,C,.C, 

• -•-• 	Anarpur,$au tit.trip,ra. 	- 
• 	•• 

 
lhz,  t Sir, I was 4aled for interview in Dittsien , 

Office,Gauiiatj Vide letter 	A162l/4/ES1T4I/92/1342.1 
—. 	dated 

 
0641992 an 26th Apl 1992 and there I jjjk a .dëlected 

• 	•  for ippeit•,nt el W/c.K 4 i.ccj gy nae wesi Wa3r,C.rded 
- •. 	in YsU(intervjew paperrd pesiti 	8perregord 

eu.r acni.rity list. but 	 111 lck.I was;nst. 0 	
favoured with app tmrts J1aular /C. (haJasi theui : • 	Si. N,,I,2 & 4 have airead 	-ii appèinted as requlir'Wc. • 	• 	 • 	

• )Utalasi of that time. 	.,.-T-; 	• 	
•••••_ 

Under the Circuis, twnde eta te aVe I 
y.0 to kindly J.ek into theatt.r per..niriy.. th.ti 
ri'y be faYaureM with the &gjOi ntment  of R ulaWóXha1as.t • 	•: 	\ 	-. 	 -•••- 	 ••.•- 	U • - :: 	 ith cet1992 at 	i1.ticn 

 
of se$sflátperjed - • 	• - • 	 • 	V 	• 	- 	 * 	• 

atrI-te -  sVo my family friatyatjen. 	 - 

	

--_1e wiith act.e 	dness I saU ever ___ 
as gre tefut+a is i 	 -. '•' 	• ' 	 -• 	

Y.urs faithfifly, • 	 - 	
• ---—•".-- 

( MiMAT-4 ) • - 
	Advic 	y-The Super 	4i 	ineerBrahm.putr. Barak - • 	 Cirle,Ct$ Wqt.z .mstuio.,,q.uhtiJ.. 24. . 

Ck- 
AN

-.  

- 	 _RBMT_AL 	32 

i- Vp", 

	. 	 • • ' 	 -, 
(SJ 

• 	 -- -"-•- 	 - • 	- 	• 	• 



• 	 . 	 _____ . 

- 	 • • 	__________________________________ 

0: 

To. 5%Ol6/2/90_Ett) 	- 
GovnrnmOflt of Jnda 	

A 
of Per, P.(]. end ppnlOfl, 

Dvptt. of  

Now Doihi, t h'1O.h SoP. 1993- 

QJ1W- 

Cuiect Grant of TemportitY 	
St0b0fl sititus tind rogulRr  

of Ca9UF-11 ,orker 	fOflUlOT1 
of u echerne-  

in pursuenca of the CAT 	
'rinciPal 13frch 

New 	judgeceflt daka 16th Feb. 1990 

in, the case of &hr't Raj )nmn) & 
o thers Vs. 

tj.o.1. • 4 $ a 4 

I 
69 

The guidliLflCS 
in the matter of recrUitmt 

f 	
on tIallY vases baSIS in Central Goverflm1t 

offtceS 'ere issued yid6 thL 	eptlrtmPflt's O.M.No. 

L90lt/2/86stt C),dat5d.? 	19B 	The policy ha 

further been raviRwed in the light of the 3udgetfleflt 

of the CAT PrinciPal Bench New Delhi, d1iveroc1 

on 16.2. 190 in the 'nit 
paiti°fl Filed by Shri Ba 

f india and It 	beetI 
Kamal and others Vs.'UfllOfl o 	 has  

decided that whilO the 	 ___ 

In 	
eiay cO 	mQtO be followed, the 

grentf temporarY sEatuS 	
tiA caS 1 	[yOS who 

are reSefltlY euiploytd nd have rendered o_YL_9 
ih Centte1 Govt_ 

of fices other than 

DePartefl.t of TelecOm, 	st5 	d 	 .1. 

regulated by the. 
achem as 8pnd8d. 

2 	th HiStrY of TiflP C etc. are requet 	to 

bring the scheme to 
the notice of ppoittttig 

vthOrttb 09  

under their admtni5trativ control and ensure that r.
raiiit1Ie 	of aUSl emc1o788S is don 	Tcc0E'WL_ 

ti 	
tr7:19 

i 	

ra&bodehY an 

bLh 	
notice of spproPrUt 	

utPOrttt 	for 

tktflg prdpt and uttable actlOfl 

• 	 '" 
! d1- 

(y3.PARANf'). 
• 	. 	'. 	I53RZCT0l. 

,All Mtns./ePttI' 
C' f the Cove. of 1ndb. 

I. 

JG8 C#  



arbPnt of Personnel 
& 1rafl18, Ca11,4bourer.9 

 

C1'I 	h1 1 b 	cnlid :PC5U) 	bUrCrs (0rnt Of 

I
1g"1'

(vt 	 fl,93. 	f )ti 	 . 

* 	 :rh1 	Chtrn 	iU 	ttit 	!oro 	 •-9 1993. 

This Sct)m i 	PCbl to C5U3t 
IabourrS in onirIoYm 1 t 

the 1i' I s t i s/ partrneflt5 	f Coy t. 0 	md 10 Brid their B ttach 

0ffcB 	On tt dt 	
f Issue of th s orders. 

t ia1t 	
ppl 	to CaSu iceb1b 	al 	 Y 

	

in 	: 1S 

t s!i 	fl t be 	
, 

f p0sts 
prLnt f T PC0 iunica 	ad Dptt. 	

ho alreadY 

v 	thrir 	'fl SCt1CS. 	 - 

	

I) 	
vold b conferred 	Casual 

YFO 3 	neP" 	on tli dte of 1s5U8 

0-rl;his .0.t.: end ho have ronthired a CDU11 1 UOU 

strvc6 of t icast ona year which4mea 	
that theY 

mu:t hnV bofl eiig 	d for 	period of  at laast 

dys (206 days in tht caS( of ofIlc?S 0bscrVIg 5" 

dayS 	'elz ). 	 . . 

ii) 	Such confr1flflt f ttor.rY 	
totu9 would be iithUt 

refrnCU to 	
croo tiofl/ 	ilobiuit) of regular 

GVOUP'D' poet!. 

	

S 	 I 

con ferment of taipirarY StatuiJS on i casual labourer 

%4OUld 
not 1rivolV cny chnnC9.iflh 	duties and 	.. 

respStbitt9 	The 	
will be on daily 

•rsteS f 	
on need basiS, 11 mny bu 	rlOye 

cny\lhfr' vlttltr. tH recruih'nt unit/trrit0fh 

circle on thi! ba5tS of .avat1abI,1,tY of work. 

lv) Such casual. tnboUrerS vh acqU ire teiporarY statuS -. 
• will not hovérver, bo.brUt onto the prcnaflflt 

	. 

	

• 	•.. etub1i5t uies 	thO 	
th,[Uh 

	

r8gU18r.E%ctt0I p5 	jroP"L' po 	• 

5. 	
TmprarY ttuS 0uld *iititIe the casual luboururs to the 

fo1lDtth b nCfttS 1 	
$ 

• 	
atdot1Y rteS ulth ref8rOnC t 1 tIj. rnn1mUm of the . 

S 	 pay 	c1.t for a c 	raSOfl 	rguI 	OIo1P. 'I)' 	ffiCi0l • 

	

jjliding L, 1I 	end CCA. 	- 	
' 

* 	U) 	
1f1t5 of increflt3 t tt1t3e yete 	urliCab 	to e 

	

coP D mployi 	
v,1d bt tnkti iflto ceount fo 	lCUl 

	

ting pV3ratd w 	f or  vvrY 
one year o. nrv1cU, vubjct 

	

to pt.rf?rmut)Ct' 	t duty for a t linst 21 9 dryr (206 ayD in- 

ffic 	0tirv1' 	5 dry!Y. 	iok) In the year1
.  

fio the datt of eonfernt of t.hmPOrarY etrtUr1I 

$...-.- •.v.—• -. 

e 

:t- 
	 -- S 	-"' JA 



	

S I ) 	Lvr tititJ Lm2flt v U I bi on a pro 	e bSs nt 1h 

of oi' 	Jay (or 	v-ry i 	days of 	CSU3I or 

o Ui r 	ti 	1 1' vt , 	pt 	t nfl y  

not. b? ndnISibl 	
tt1 also b? 	i'J to callY 

iorwrd th lV 
nt tbr credit on th Ir rtula1 isaOt 

Thzy 	
1l not bE cntltltd to th bn?f its of enca1mfht'l 

lcavi on Lerinir tti of 	rvice for nny rEaSofi or Ofi 

their ouiltlug sorvice. 

titeriiity lanv( to lEdy coal iahourcrs as admissible w8d 
to rj 	 D lar groUP 11 : 	P1OYZ 	will ha al1d 

5O of th2 srvtca rndarOd iidsr 
TevPUrBrY stutus 

gould b cont d tor tt) purposa of rEt1rEm?tt b1lefIts 

ftr tb1r gu1arlSatt 0 fl' 	. 

srv1ce after 
After 	iidrt11g thra 	 èptitU3U5  

cnfr?n1tf temporary ttus,.- 
  he CasUal labourers 

wo*1 d b treatEd on •par.wtth teiporRrY Group 

• rployOS for th pdrP?Sa of contribUtih 1  to t)e Oeflral 

f rovident Fund, end wii1.d 
also further be eligiblO for 

th grantof Fe$tiVal .dvfiCe/!)00d AdV?nCe oil 
the Damo 

s are np1 Icable to tonporarY Group 'D' 
. b .pl o yces, pr?vida%. they furnih two surtti,S from 

ornOfiEflt 
Govt. servantS of thair 	artment. 

vii) 	
Until they are rgula sed thy vbuld be 	

ttlod to 

pr0ductivttY t,tiikid BonUsfAd-1 	
bonuS only at the 

rztteS s epplicable. 
toceUBl lnboUrbr'. 

6. 	No bnfitS other than tbos specilied above will be  

ad15ib 	
to caual labourar vth teporarY.t3 	However, 

if any 0ddti,t)al bnfltS 	a 	 sual Workers ssib1O to O  

vring.t 1nduStril 5t3bliSt9 In vtcw of prDViSiOfl5 of 
tth o be nnissibl0 to 

industrial DiSPJt Act, theyshall .conue  

such COSUl labourers. 

7. 	:splt cOIIfrt)t of 
tEPorflrY statuS, tha serviceS 0f 

a casual lbYJrErs ay bc diSP?flSE 	.iith by giving a notico f 

on 	
It) ,rtiflg. A casual labourer 

with temporary status 

cnn niso quit servica by .g1ytfl -a writteti notic2 of one month. 

The wg s for tIi notice p nod 
wU) b pay abi o only for th 

dayS on wIch such OSU3l 
worker is ungaad on work. 

B. 	Pro thirj2i 

1) 	
No out of v ty thret vacB"C io 	

Group 'D' cBdres 

IiFZ 5 t1 	rf-Ezo 	
the casUfli 1 about ers 

1to 	bt on vorkI" wo , ld b 	(11 	 d up a s per uxtan 

rul 	Cd Il 	
with the 

tcO''  

1itstrUctt)IS tsud by Dp1t. 	
f it-i 	UflV1 

Trait)tt 	from 8nongSt cfl5U3l wprkor5 with 

 

v 

4 

> 
•2 : 
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suFP 	
!1t 	

r?3S 	
hV 	prF 	• 	 • - 

fDr 0bStP 	
va1fl5t 	

vcncue 

n 	jf 	
1 tt3t ca 	

l b'i 	tS ,r 

ih ç8U t 	
t1i 

prscttb 	
r pst1ro 	

vU1 b 

th 	pDSt5 	
rSP 	

%C 

r 	
flt' 	qJal 	

vU1 	
be U 

• 	
1ts° qua)13tfl0 

ThY vU 	
bo 11Dv 	egO 	* 

• r13 	
a jtVB1 t t3 

tlia 	
r vhC thUY

sly  ae oaSU 	
jnbU 

9. 	
0fl rVUl 	

f caSU 	

t) tUrnPt 

n sub ttt 
In 1S 1ec 	

t11 ba 	
gS he 

statu s  
va UtDS 	

pSt. 
\t lafl 5t 	

shUla ba 

verY sOf 	
rind 	

tb orPrPnb3 	
ouhttfl 

sh1 b ôravfl. 	
e3S 	

sutbb0 	CIP 	
* 	* 

actt 	

&S 
1nstruc 

10. 	
In fut1rE, 

the 	
e 	

5 	thi s  

t 	
pertmt 	

O' dated 	
&U 	bu fl 	

trcUY 

tn tt 	
at8t 	f rlg23 	

f 	

fl 

3 f1tC0 • 

lie 	
pt1 	

Df FrS) 0 l 	 e 
&Tr ntfl v 	

i9 
iii 	

ve the 

mk 	
m 	

r relei anY 	
th prV 5 in 

10t 	Y t)* 	

rm 
	to 

• 	 • • 	

•••-•• • • 



	

- ,•J 	. 	 t- 

- 

'iAu IiO,23i45, 

- 	 ct Id13 
Critr.iwx te r C.::js1cn 

srtk fliVisi,fl:L 	t1eb:ugi kccl 
Lhi fl 1L hat &. 

	

hated 	 j 

- ______ 

	

4 	- 

w1 hE4bt ]1 is Iterer Lpj;~llted s dio
(bt1131 In the c%O 	pay . 7 i&I'L940/. pliia 
other L1 	tcei as admis eible ur Rue with rtroapeotive 
effoct fr= 15,12,89 to 13.3,9J and posted to Lrpr site 
Tripur) In coinectico ioltli XAdr iPeih aeYexo tor 

tra11.0n of £iooa/bydro1ogc1 6ata. 

87 is chi'geb1e to Jrxernint for riicei... 
ving & tr r.nr.Tj.ssjoPot hyd'oiet dt", 

ThP Pppotntn-- nt is preiy on tracrPry 

His k r,pc1fltiEflt ViLI 'LO teVPI11LiLIe t ny ti 
d thot ssigni 	uy 

tii t 	jb1e for çlcining duty, 

r1od of r& sv' 1! riot cir' tc 
rIP 

• 	
; 

Copr 	
inform;tic &jiacelssk ry s-etica tc  

T ha E, I3arEk 	Diviica,CIC 311cier  
1-0-S jettozi No. t 15•• y
DatA 	

, 
of joining of Shrj LU d-hc hIi nZy bø 

to ttslw cXtice . ,  
-fTe kceouitt Brtnch 	 Gub&tj, 

CC, 3t1cb.r  
4, TIA LTZI WIng branch, Bar&k Diiu,C,ULawkAati. 

C1• 

- 

V 	 • 	
'H 
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: 

Phone :223 1+9. 

;f 
- 	Government of India 

Central Water C.rnmission. 
Barak Sub:Division:Vivekananda ltead :Silchar-7 

WD/SIL/90 	 Dated, Silchar, the 2 	/90e - 
To 

The Executive Engineer. 
]3arak Division. 
Central Water Cemmission. 
Guwahatj-22 

Sub:- 	Submission an application of Shri/I4d.Rahamat ALt. 
Ad/Icc Khalasi for extension of Service, Reg. 

Sir, 

Anapplication dated 12.2.90 received from Shri 
/!ld.Rahamat Alj.Ad/hoc Kkalasi of W/T,Station,CWC,Ainarpur Site 
is addressed to you,regarding prayer for extension of the same 
post.So,the self explanatory of above person concerned is forwa-
rded herewith for your information and further ncessay action 
at your end please.. 

• 	 S 	 • 	- 

Enclosed:- 	 Yours faithfully, 
As stpted above. 

ASSISTANT ENGINEER, 
APAV QTm.fl r1OrT.r'1ar'c'rr IITT& 	 PS 

MZiI.S1i 

Copy7to :- 

Shri Rahamat A1J,Ad/hoc Khalasi,W/T,Stati,n,CWC, 
Amarpur(Through Site-in-Charge) for inforinatI.nç,ç 
-to 	Wtli c. *10. 

------. - 	 -. 	 . c___ i  

ASSISTT ENGINEER. 
BAR.AK SUB:DIVXSI N:CWC:SILCHAR 

- 7, 

I 	O' 1 ,J oc S.- 

- 

- 

S 

:----- 



• 	 /J)5 	 'j-rj'O 	 2o 'r-  c?: -as thAVY -i  -.,j .'7 r 
fiLrit'E, 	j4 	 .il 

: 

'4>j  

te& Qarahati, the 	j L/199O. 
Y') 

'..-'- 	•'.,•' 

•, \. ,Shrf Rzihamaj All La b.ereb3r 	ojnt(j as Ad-boo ThRlaaj in the Sóc3a of 	& 7.12e7o .i4o/.. plus other allomoes as "> 	dh.tesjblj wider We with x,seej effect fr 1 5.41...9() to • 	12u..9O and P03t54:tO Anarpur site(r1pri) in caneotj with Indo- Bangladesh 8oheiae fc 	annjssjj of f100d1hYdra09L0a1 data. 
His Par is chargeable to wA=wgxwut for receiving & trans 

• mission of hrdrcmot datae. 

The appojne is purely on temporary bazla,, 
fl.ta appointmoj vii]. be tei'minb]. SK MW time vithouj  aeigning any 

- 	No T.A. will be adnia&jb3 for joining &ty. 

The period of his service will not count for senIority. 

C H.R.mAGA ) 

Copy for intoatjazj & iác.ssary aouca to - 

The A.., Barak 	myjajoo,CjfC Silchar w.r, to his letter Ifo. 	
te ot joining of S)ri AlL *d'4tc, Tha.iaej !iy be intSaa 	to this °ffic. 

The Accoimt Branch, Thrak DLviatii, CRC, Cuwahatj..22. 
ri Rahat AU, through the A.L, Bk 	 C, 

• • • • 	4) 	The Drawing Branch, Barak flLviaion, WC, Gzvahatj, 

•1 

ç, 
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Dt. 10/5/90, 

FRO1 :: E.E.BARAK DIVISION,GU.AJIATI (.) 

TO 	:: A.E.,iIAPtAK SUB DIVISION 	(.) 
SILCHAR. 

.4 

/ 	1RI N.C.DEKA AND SHL RAHMAT ALl 

i25.19e (.) F1THEft TREY NAY  BE 

KUALASI W.E.F. 15/5/1990 IN ThEIft 

i 	LJsE1w CE3. 0 	. 

MAY BE TEMINATh.D t.E.F. 
DIFtECThI) TO JOIN A5 W/C SiASONAI 

RESiCTIVE SITES 
(.) O!DiR 

FOLLOS 
(.) 

4 . 	 - - - - - - - - - - - - - - - - - - - - - - - - - - -- - - 

GOVT.OF 
INDIA 

CENTLL *AThR CQISSIQN 
a4RAK SUB DIV1SIoN 

::: SILCHMt-788007. 
- tt 	

_J199. 

Copy of the aboVe mentioned /T message ferrJard4 

t the aIte.iuChar&e C*C.,birele55 Station,MarP/ KahilashWar 

for jnformatiofl & necessary action.Th0 joining report al.ngwith 

Medical fitness certificate may be sent to this •ffice at an eat 11 

ds bisiofl to the hegher auth.rity.The concern 
est for onwar 

 

perSOn may be 1ntiiated accordinglY. * 

( 

A.MMUMD') 
ASSISTANT ENGINEFA 

BJRAK SUB DiVISIONZC'C &ILCHA1t'7. 

442_~, 
or/ 

r/ 
I. 



t3\ 

slymeub
1J4j9O.a,tt.U/ i6i-f1 

Bwmk DLvisii - "v  

trsZ water Csic 
3 Six flUes , Naiad &oM m(pv7i141. .MiWv%4  

MOIUthi;J 	 - 

J1AOR 

11990.'; 

_L 	 -- 	 - 	 - 

KJ 9 1 kLD U '- ' 

	

2e 	i d-hroffexs apo1nbLto 'the parems as 
C 	 4 40  in 	V/C t*b'-sut in the Pq' SCQSof ft . 

with usual 11 	as 4 vibIa as per z- 
lea £r tins to tine.  

&' zddrgsa 	ltj P1ne of I _____
70  

	

1 Cdidate•r--' 	 1 posting 	j 	r 'WW 

• 	 I • 3bri NrIpon Qi. )ek 	 '- '*iiasax sit., Th* p.r. ocioexned 

	

C/a A.E, Bo. f. 1645f85(?) !rij*zm 	mld report for 
- - 	

- 

 

	

Z~lb--Divn, 	Silobor. — - ' 	 duty to the site as 

rq 	' 

iait  
a/o A.B. ,Baxek SUb- 
MiVU**-,Msr aLl. 

" IMW %bTP*ftb"Ut is an M.boo baste a is zre4 tiutpoi & 
"' bM=d l%10*90A*Wq  

. pcn ociio'*d axe bsxebT asked to report for  duty to the p 	f' posting as asnticm,,1 *bos 1595.90 7jq 

WWntn dMid 'vzoducebetoxe Jagning the post a 
oertffioate of Thsioal fithea. ft= a cospotent M.dioal authority. 

No ?â* viii be allou.ed for 3o1'dng the  above appoinbmrit. 

(C.Y.RAo) 

co forwarded for infoxMkgz & "0003teC7 -aotiia to 

I • Thø .sBistnt flix*er, )az'ak sub.m.yiij, WC, Si 1#ar. 1  Th* date of joining of the p.rs cci.d MW please be intiaatd in due ocuree. 
The Acoomt 3Eezb, rnk viai, (iC, iwahatj, 
The Armlog Brahob, &xsk Dtviai, WC, uwabatL. 
The pera ceed - 2 n. 

30 The Site In thnxe, Kailasar sits, ?riazr. 
Anarpur sit., Tri*tr. 	 C1 



: 	

\ 

	

J kL1t 	 o aa 

I 	
hh4 ½ii 

Arm dthV1SIOi Ct 	I 	
% 

	

1H1WANuMrnADr 	
I 

.  

 

-' 	
. 	

'—: • 

*P 	 rc 	 r:$i 	1114.4111  

.. 	
•2 	

... 	,.. 	j 	., 	eaL*o.tkkX 	.c—,.-'- 

/ 

 

44. 

	

: 	 • 	 ' 	 . 	 - 	
— b 	 * 	 . 	 .- 	 . 	 . 	 1 	 - 

AiN t rti . 	 :) - 	 qter 
'Trt 	 24- 

t Qf  

tJ 4ai 
- 

	

__ 	 ) 

13 

- 	 4 	 __ 	 ctLr 

• 	 .• 	iw* 	 £ 	 r 

c 	 3• 	 • 

£c 

th 
1 t 	 & Ltf lo voUJth 

d £tb 

	

-. 	•.• 	 • 	 1 

-- 	
.•• 

• 	 •. 

• 

ftJL O 	i 
rxJ. h4L. 	- w1q -i 

A 

	

olldl 	 Q3 	 Lt 	tI 	• 	 S-i 

• 	 I4 
• 	

, ! 	 Lb 	 o! - 	 -• 

-,-.' 	S••' I 	S 	
I 

• j 	 • 	-S 	 • 	 • 	 S. 



--- 	 ff 

etN1ktAL 4&1UISIRAT1VE 1I11I3Jt1AL 

-, 	 IUEIiDELHI 

O.As No,2Z 1  884. 1601246 & 2418 of 199 

New Delhi., this the /1) l 	day of February, 1994. 

.: 	• 

HCN'BLE MR J1JT10E S.K.DHAU1, ViCE O1AUM1'J 

11(14' BLE MR &'U.D11OJi4Dl YAL, M1if3Efl( A). 

O.ANc.223 of I99 

1. VinozI.Kumar 
S/O Shri Ha-nan Singh 
R/O F-25, Transit Camp, 
Khichari air, 
Delhi. 	- 

2.Ftam kumar 
3/0 Shri. Ba tan Singh, 
RZ..139 0  X - Block-li, 
Nen rRoshan P.jra, Na)afgarh, 
New Delhi. 

3. Yash Pal Singh 
3/0 iri Llevi Singh, 
111-288, Vii. & P.O.Uaraina, 
New Delhi.. 

4 • Pa rm od Kum a r 
SjO Shri. 8iJ11 Singh 
Nb.421, Sc.ii8 Nagar, 
New Delhi. 

5. Narendra Pasau, 
B-EQ, Naharpur, Sector. 7, 
R.ohini, Delhi. 

( through S.N.9ukla, Mvocat.e). 

Q A.NO. 884/1992 

1. Sewak Ram, 
•3/0 Shri Hart flam 

R/0 G-195 Sector 10, 
Faridabad(Haryana). 

'I.. 	 2.. Suresh Kumar 
S/0 Shri On Parkash 

- • 	 R/O Village Sidipur Lo,va •_• 	 P.O.Bahadur Garh, 
1. 	District Rohtak(Haryana). 

Wand Kunar 
S/0 &ri Vishaj. thand 

' 	 '••"t' 	 'JR/O S 27/8-333, Railway Colony, 
.jGug hl a k a bad ,  

• 	 .' 	New Delhi.  

(through S.N.Shdkla, dvocte). 
2-, 	

VS. 

• / 

 

Applican U. 

A))1j cants 

I. The chairman, Central Water Comtss Lon, 
Govt. of India, Ministry of Mater Pies ources, 
Sewa Bhawa , Sectcvrl,R.Kj\jram New Dcliii. 



.__._ . 
	

J 

2. The Executive  Engtheertc.SU.) ,  
Central StorcrDtvston, 
Central-. 'later ContntsstOn, 
iest Block No.1, ding No.4, 
2nd Floor, R.K.f\irain, NewDethi ..... 	flespondentS. 

(in both above 0.As.) 

( through Mr Jog Singh, Aivocate)s, 

0.A.No. 1601 of 1992 

rt Rajesh Krnar Saint 
s/o Shri Veer Sain Sam1 
1drkcharged Khall.s I 

'under Executive En ineer 
Central.StoreS Division 
Central Water Ccm,iission 

• 	iest Block 140.1, Ning No.4, 
2nd Floor, R.K.1%jr.an, 
N ew L)clhi. 	 • 	A'p1cant. 

( through f3.3j1.ainee, Advocate). 
O.A.Nio.2245 of 1992 
Shri Jayant K.rnar Fathak, 
sf0 Siri KusheshNar Iathak, 
Assistant Electrician, 
Central Stores Divn., Central 
Water C111TSStCXt, !lest Block 1, 
'ling No.4, 2nd Floor, R.iCPurii 
New Delhi. 	 .. 	•. Applicant. 

(through B.S.Mainee; Mvocate). 

O.A.2418 of l99 

l.Shni Itajender Siarma 
S/0 9irl Bhag:an Siarma 
Carpenter, Central Stores t)Ivn., 
Central iiater Ccrn:ni5sion, 
.iest Block No.1, .1ing No.4, 
2nd Floor, R.K.I'uracn, 
N eu Delhi. 

Siri Raju Kahyap, s/O 
Siri Nikka Ram; 

Sin i baya Ri s/U Gara Fiai. 

Sin i Dali £ingh 5/0 Bhup Singh. 

Sin i Gin Raj 3/0141shni Slngh 
Sini F3ijendra SIO Totall Ram. 

Sri Ham Knar Rat Sf0  Hardev Hal 
B. Sin i W31. Kumar Sf0 Sh.Kurukul. 

Applicants 2 to 8 working In Central Stores Dlvii,, 
Central dater Ccnimtssion, R.K.I 	Nev De).hi. 

.......Appltcan. 

( through B.,S.Mainee, Advocate). 

vs. 

I. The Secretary, Ministry of 	ter Resources 
9ir-rt Shakti Bhaian, Ne" Delhi.. 

T he Chairman, Central .ialer Cownisslon 
Seaa Bha::an, R.K.F\jram, Ne.i Delhi. 
The ExecuUvo Eirjineer, Central 5tores Dtvn. 
Central eater Ccni:nission, R.K.Furam, NCN Delhi. 

Respondents 
-- 	 ( in all three abe O.As 

. Utroug(1 ML J; S111gil in i..C1 aryu 22 dlP 
4;--.•. 	 ..... 	throuqhMr.P,p.Khurana in 9.A.No.241B Of.  .199). 

'I 

1 

rd 



L 	.'. 

* ORDE}1 

• 
8N.DH2 UI? 	M RAH ER  A) 

The applicants, 	in all the abovemCnti0fled 

0.A5 have been working as KhalaS is , Carpenters, Mis tries 
• 	0  

Motor Mechanics, Drivers 	and Electricians under the 
Yq 

Executive 	Etgi.ner, 	Geuttal 	hater CoaniSSi.On, R.K.}'uram, 	H 
• 	•, 	. 	 ,. 	,• 

Net' Uelht. 	the of 	then, 	Stir I Jayant Kurnar 	Pa thak, 

wa 	engaqed a 	Casual Lburer on 2.1. 1987 but claims 
0,  

to have been .orking against the post of re3ular 

electri cian 	. e. f.7. 12. 1987. 	The date of 	enagc'nefl t 
>1 

of 	the'applicaflts ranges 	bet'een 1.10.1992 	to 5.9.1988 
.. 

in case of O.A.o.223/92, between 15. ".1986 to 26.10.1987 

in case of aA.Wo.684/92, 	beteen 6.1.1987 to 7.9. 1990 	in 
• 	• 	• 	.. 	

•. 

cas e  o f 	0.A.No.2418/92. 	* Shri Rajesh Kumar 	S3ini(appliCaflt 

in 0. A. No. 101/92) was 	engaged 	on 19 .9. I9EE3 and 

Sri 	Jayant Kunar Fjthak(applic.3nt 	in O.A.No.2246/92) 

Was 	engagedon 2i.1987. 	In $e.bfthC0.A5, prayer 

has '  been made for issuance of a direction to the 

respondents to prepare a scheiie on rational basis 

for absorption of Casual Labourers and 	for not 
......(••;.• 

disengaging the applicants 	till such a 	Scheme is 

prepared. 	In all the cases, interim orders were 

passed by this Tribunal, restraining 	the respondents 

from 	terminating the services of all,  the applicants. 

They are continuing till date. 

•. • 2. 	in the counter filed by the respondents, 

the main averrnents are 	these. 	The appolnlnents wec 

fl 	•(1.4I 	t'•• 

made for specUic projects and 	in the appointh'ent 
' i- 	••r 

orders,.:jt. was 	clearly cnenhtoncd 	that 	the ; 	are purely 

YJ'on ad h o \tSis  and .iIl 	,ot load 	to any claim 	for any 

pernentr ' Eoy.nent. 	They have norked 	In broken 

per[cxs anLjanY of then have not cpleted240S 

1 in'ôf servé 	to consecutive years. 	The rules 
- -7------- _ 	.. ....... .. 

., 
. • 	 .. 	 Z'. 

- 	a---'- 	- 	 . 	 - 	 - 	
-- 
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• 	
provide for appointment of Khalasis by direct 

S 	 S  

recruitment through 'Selection by a selection ccnimitt , 

of which the Executive Engineer is the.Qiairiiian. 

The posts of Casual Khalasis etc. are priidcd in 

• 	 the workinq estimates for a definite peried a0d the 

services of these workers are termjnted after that 

period, in case of Jayant Ktrnar Pa thk( U. A. No2245/92) 

• 	••. 	 it has been stated that the drpllcant .as ap)Ointed 

	

!' f 	

as an adhoc ork—chared Khaiasj frn 3.8.1987 and  

later on he was offered appointi'nent as ASsistnt 

Electrician on ad hoc basis at minirnJm fl.xed baSic 

• 	 pay of .l10O/—. H&ver, this appoinbnent was for 

a pecL 	peri 	though with breaks P  the applicant. S. 

;i •' • 	 continued, to work against vacancies in different works. 

They have, ho-vever, admitted that during the years 

1969 to 1991, he worked for more than 240 days in 

all the three years. 

•14 sf..9J 	3• 	e have gone through the records of the case 
• ':' 	•, 	

heard the learned counsel for the parties. 
• 	 'ft 

ri B. S.Mainee, learned counsel for the applicants 

has drawn our attention to the folloNing observations 

made by the HOn:'ble Supreme Court in case of 

• -4Late ofHaryana and othersvs, R3ra Sin a h nd others, 
1992(3) Vol. 	S.C.H.34: 

* 	 aihe proper course would be that each State 
prepares a scheme, if one is not already in 5 	

• ••, 	 vogue, for regularisation of such eiip1oyees, 
• 	 consistent with Its reservation policy and if a 

• 	 schee is already framed, the same may be 
made, consistent with our observations herein 
so as to reduce avoidable litigation In this 
behdlf. If and when such person is reularised ,,- 	"1 	•• 	I 	 - 

he should be placed inmedia tely be1o., the 
last reular1y appol- 	I ¶fl!:: . • •.. 	

5 

category, class or service, as the case may be. 

So far as heork..-charged employees ar I 
casual labour are concerned the effort 

mUSt 

- 	 -* 	

-- 	 I 
, 	 ..*, 	 • 	 • •• • 	 • &. . 	 - 



be to regulartSe them as far as possible and 

as clearly as possible subject to their 

fulfilling the qualifications, If any, 

prescribed for the post and subject also to 

availability of work. if a casual labourer 

is continued for a fairly long spell - Say 

two or three yearS - a presutnpt.On may 

rTlSC that there is reulr need for his 

s ervices. 114uh a Si tua tton , it becnn'3 fblio-

a tory for the concet ncd .in thor i tv t n ex.iii I ,i 

the feasibility of his r.1u1.1ritit%. 

,ThIle doing so, the author I ti es 	ht to cdOJ)t 

a posi. tive approach coupled ;iith an e'ni"a thy 

for the person....." 
r. 

A the applicants have been tioring for a 

: 

  

 

• 
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ki  

- 1" 

long per lcd, through intermi tt'ntly, their caSeS have 

to be considered in liyht of the ab've ob;ervti ons of 

the Ilon'bIe 3jpre'ne Court as also directions isud 

• . c; 

IN 

by the 3overrznerit fr' tivc tt tin. I t 'nay be not(Nd 
'I; ........ 

that in accordance with these directions, a special 

Scheme for regularisation of the Casjal Labourers have 

been prepared by the Railiiays, P03 t and Teleraphs 

and other Ucparbnent.s. ir/the  circunstances of this case, 

we dl.spos e of these appli ca U on • wi th the 

followinq directions: 

(1) 	the respondents shall prepare a schcine 

tetention ari regularisationof thp Casual 
411  •1- 

• lurers €'mployed by them. This schiie should 

taSo 	account the regular posts, 	that 

\\ can  created., 	taking 	Into accnt the fact 
J. ZI 

en 	if 	a particular scheme 	is 	conp 1 t, :  - 

neN 5chc-ne5 	ar e launched 	evei y 	An •aSSe3Smentt 

of 	the reTjlar po ts 	that can 	be c eated 	on 

1 this 	basis shculd 	be made. 	For reg'larisation, 

• 	 e -  all 	those, who have conIdot(?d 	211() dj 	ç 

	

I 	. - 

in 	tNO c'ns ecutive years , should 	be giv en priority  

- in accordance with their length of service; 

- 	- 	............. . • 	 - - 	- - 	- 	- 



if —6-. 

'I. (iI)The, who have Qcmpletmi 	120 days of 
servIce should be given tporary status 	In accdance 	

tth 	the Ins trucUo5 	Issued by 	he %
depar0 	of perseI f rcTn 	time 	to time. 
After 	C)plt t jO 	f 	th 	I equ ir 	J 	I-,, cri Oj 	Of 
service 	they should be 	con-3idered 	for 
regu1arjsj On; 

('h1)hoc/tporary eflp1Oye0, Should 	not 	be 
replcc 	by 01h.r 	ad 11oc/1 ry 	iip 	oyens 
arId Should 	be r etj n 	in 	prefer once 	to 	th'j r 
juniors and 	Outsides 

t. 

a 	SChee 	s11011 	he 	Uj tted 	by 1 tI 
re . -3 porij ell  ts 	(or 	scrutif)y 	of 	this 	T;ribun1 
'i thj rt 	a 	pc-ri M 	uf 	three mon ths 	frcth 	the 

Of 	 Ut:, 
tile 

Petitioner to th 
t 

5. 
There shall be no order as 	to cos Is. 

v'. 

/sds/ 

., 

Vj9 thairTnarl 

(flpj :f. 	) I ,  

- 	 s.flct1on otr 

1 

-- - 



C..1RAL ADIIINIS1RATjUE TRiBUNAL 
PRINCIPAL ULNCH 

NEW 0b:Li. 

F3rj(kOt 
Coprnjcj Narg, 

1 
1 

nrdi 1 dminj S t rtive Tribunal, 
rjn c .p 3 1 Bench, 

	

1. 	ih. 3oc Slnyh 
coun8el for the app11cnt in RA 
1106, Prkh OQep,7,io13toL 1rg, 
Now Delhi. 

Vraua t  

. h. Rajon,. r Shrm, Crpntr Lntr1 
Stores Dlvi., Centr1 '.tor Conar,cajon 
Uest Block No 1 , Ling No 4, 2nd Floor , 
R.K.Pur.. Now Delhi. 

2. R&ju Krarshyap S/° Sh. N i k k 

3 	11e Day 	 )4 •  Lr.u.j Ftt 

'r Sh. D1i Sinçjh S/o Sh. Bhup Sinyh 

	

5! 	
h. Hiri kj S/o 5  h. til8hri Sinyh 

L 	Sh Bijoflr S/a Sh. Tots R 

( Sirl1 No, 2 To 6 working In Cvntr1 turoij  
Divi.. Cntrl Lhter Corini8&ion, R.K. Puraz,, 

Dwlhi..) 

.1 .. ; 

• SOCY Mini. Wuter R8eUr'cos Applicant3 

Rj_flJor 	 & Ors.H 

RA 172194. in 
O.A. No, 	2418/92 

I 	rn 'Jirected to roruard heiuith a cOpy o 	th/Ordar Jt •  
5/94 	

Passed by this iribunai in ths abova mentionod caa 

ror inrormation - nd nccessary action, if on,'. 

vour foitPu11y, 

CT1DN 0FFICR(J1I) 

Op 



-2' 	 -I 

r 
0 

in1ttrtie Ti15l 

	

un 	 .1 

	

- 9ench, Now Delhi. 	 -4  :i 
y1• 

FA_1&5/9'i jr.. 	-2246/92, 	_171. 	in CA_1W1/92. 

ntflf_17?/ 	(if_268/92. 

New Del hi thi 	L'-e / tL oay of,  Ily , 

Hn'ble Mi 4  3Lice S.K. Dh.,jc, Vico-Chirmn(3) 
Hontb] e Mr  13. M. Ohouniiyl, tember(() 

RA_165106 1r I_7?4/92Rti_ 1 7/94  In OP_1601/92 

RA-172/95 i1 n OA_2418/92. 

.1 1 .Z2he Secretry, 
...inI8trycf UDter.-RQeource, 

Shakt1 8havn,  
• 	'eu Delhi. 

The Ch.iru.n, 	- 
Central Jter Commiio., 
SDJJ flh.?'J.afl, 1 I K. 
Ne..j Oe hi 4  

The Executive Enineer, 	
- 

• Cent.i- 41 Store3 Oivn., 
Centr.l j.iter ColTrnis5icn. 

	

Puri n. 	;eu Delhi. 	 Appi ic.int .1 
rricent 	In CA. 

thrc"uqh 5h,, 1,r) Sjih) 

A_1(5/5 	in CA_72A6!92 	VUJ 

S~ir i 	Jj.snt 	Ku; 	P...h.j!.., 
5/c 	Si. 	KuhC5hJ4r 	P.it -i.k, 
Ait 	- t. 	Cl.act.ricin, 
Centrjl 	StorezL Divn., 
Centrl 	Ltor 	Coi&sion, 
Uest 	Olock 	1, 	Jinr 	No.t., 
2ni 	Floor, 	R • :.Pur, 
'iau 	Delhi 4  ...1)cn(1erlt 	In 	RA/ 

-, ul Icdrit 	in 	Ut. 

._171/5A 	i9Ci-i6O1/9? 

5hri 	Rije5h 	Kurnzr 	.ini, 
5/0 	Shri Veer 	SinSiini, S .  

Uorkchzirqp' 	•l).i, 
under 	Execullve Err 	iea , 

CenLrl 	Strei- Divi.eion, 
• 	 Central 	IJtnr 	Cornrnisijor,  

J05t Plock 	UIng 
2nd 	Floor. 9. 4% . 	Puram, 
N.nu 	flelh.i, I 	ooltieflt 	in 	rP! 

.pplicnt 	inO: 

Rc,.17 	in OA-2418/97 

1. 	S - ri 	'ajenier 	Sh - ma, .• 

Yc 	c'.. 	3h.. 	4:1  
-* 	--  e;, 	Lu.tC 	i 	Sit,: . 01 vn, 

Cer.trl 	Uatrr 	Commii1on, 
Uet 9lock toi, 	Ulny 
2riI 	Floor, 	R.K. 	Pur, 
New Delhi 4  

i 
• 	
.fl 



• 	/ 	 - 	-# 	
.-. 

- 

Sh, 	Raju 	zhy.', 
1 0 ; Shri • N1kk.a 	flim, 

Sh. 	D.ya R1un, 	 / 
S/a 	Sh. 	.-Jinga ILum, 

ShrI 	Dali 	Sinçjh, 
S/c 	Sh. 	Bhup Singh 

S. 	Shri 	Giri  R.aj, 
S/a 	Shri 	Mi ahri 	Singh. 

4 

Li. 	Shri 	81Gndr, 	 • 
Tcta Ram 

16 

7, 	Sh. 	Ram Kupa  - 
Sb .  Sh.. 

V 	 iry.i.s 

80 	Sh. 	Ud 	Kurr' 
S/o 	Shri 	Kuruku1 	 'e5cond(,,t 	in RA/ 

4poIicnts in 	OA. 
(5eri1 	No.2 to 	6 ucrkinçj 	in Cwtr.al 	Sta're5 

r 	Diun.,CantrltJater 	Corncmi8sion,RK, 	Puram, 
New 	Delhi.'). 

h. 

oci 	('' 	 CJPCL;Z 14T 

deJiverel 	hy 	Hon'ble 	ti. 	U.N. 	Ohoun11y.I, 	romnr(A) 

These 	rev.in.., 	1ictionr 	h.-veban 	filel 

jy 	th4 	resIon;?n:.&jn.t 	tu 	cc -.r.r. 	j oia:..;*L 

on 	10.02.94jn.C.A.'.. 	223. 	FIE4 1 	1531, 	224€ 	vhleof 

• 	 192. 	The follouin 	directions 	iere Qv1%1- 	• 
L. 

V 	 (i) 	the rsondunts chl) 	pro2ro a 	scheme 
for 	re.V etion 	and 	re1u1ri5aticn 	cf 	the 

• 	 C25u4 	L 	urers a 	loye 	by 	them. 	This 
bheC 	5hould 	take 	into 	account 	tho rq-u3pr 
post, 	that 	can he 	createri, 	tk.in 	intc 
account 	t'e fact 	th.t oven if 	a 	prticu1c 
choo 	is cnm1eod, 	nc.i 	chnmo 	arn 	i.jnchd 

6.very, 	year. 	An 	zusrnert 	of 	the 	reçtiJar • 
• 	 305t? 	that can be creatod 	on 	this b.ais 

- 	should 	be made. 	For 	reu1arisatiors, 	al 
•. 

thore, 	who 	h'e cc 	1c1o! 	20 day 	et.rrvica 
in 	c 	conuecttivo y1r, 	OhvJ]r1 be qiven • 
priority 	In 	c:ordcq with 	thriir 	1oth 
Of 	aartico; 	• 

• 	(ii)- 	Thc,so, 	who 	qave 	ccpi:eLe 	129 days ofeRr'jce 
hcuidbe 	given 	te-or.ury 	5tatu.5 	in 	accord 	V 

V 	 nce ulth 	the inetruction6 i5und by 	the 
dujr t'nont 	c-'oar .Cnne1 	ftom 	tin'e 	to 	time. 
At.er 	com-1etion 	1 tha 	rjirod 	pr,rIcb'l 	. 

-. - service, 	thuy 	5h0J)d 	he con1deryi 	for 

0L' 

I 
I, .7 



(lit) 

(iv) 

Adhoc/te'npo1ary em o loyeas &houlci nçt he 
ro ~) l zt caej by other 	d hCc/ternporary ornn)oyeob 
?nd shu1d be rel.jjtied in preference to 

-the it juniors znd cu sidèr s; 	 - 

Such a chene h s 
ro  - ondent& for scrutiny 
within a perioz o f three 
date of ccmmunic..tic,n  of 

PEtiti0fl6rtt..' tt)O. 

-, 

I 
8 

ul)mittel by the 
of thi airibunaP 
muitho from thp 	:3 
thu order by the 

The revieu * ;j i)pl1can 141-r, cJ.in that Uuouçh the 

im2Uned aroer it very auch lo'.d and habun paead 

fteI 	ivAj cofl8LdrMb1g thought, it 

retention of junior 0.0210 uhile render 
 . 
i66 ' th ie eenjnr 

pe: .le surplus, 	it is their contention that due to 

firiar- ci1 cctrajnt and comDletion of works in 'hand 

U/C tfP uner dif'erent cateori' from both Centr al  

Store Oivision --ia3 w e ll as Plunninn Division ra31keJy 

to oe rarere-  5urplu after 313,1994 	It has a]so bean 
enti.e 	

h4t t St I 	Ill iitry cf 	 h 

5.irrerder•1Q of exi !- ting pos€ under U/C Ett. a! so 

foi ,  dad arin iot poL on U/C ost..hli 3hnent, Th&1 ha'o 

tted that due to financial constraints anl lack 0f 

5cheneS, the .aplicnts uere not e1tit]e( for any re. 

qulari.atjon of their services, 

-41  

 

• 	. 

There ia nothing in these dir  E?ctiona which 

forces the review a3DliCaflts to reu1rie Casual -uprkarts :  

in the absence of any port .  They can take into acccunt 

thorn 1atet po sition re9arding the projecL5 uhich ar 

con ti riuing and reach the conclusion th t no mo 	r equl ar 

pu . cn be created, The secont d.rc.ictdon only rolat83 	: 

to 	 of the iecjejon of the Ooptt. of 
 

Personnel regarding temorary btatu5 being given to 

casual oorker5 who have uorke for 121 days, 

it cannot be accuotej that the dppuicantA will not imo)ernnnt 

their o'in orders. The 'Urection No.3 is baud on.0 UB11. 	ø. 
• 	

I 
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To, The Superintending Erigineer Brahazaaputra Barak Circle. 
Central Water Commission. 
(auhati.. 240  

( Through proper ebannal) 

ub :... Prayor for regularisation of my service as Ur.D 
employee. 

With due respect , I beg, to state t)iz* the facts 

and circumstances for 	kind fovour and necessary 

acticri.alongc With some, sort of sympathetic concederation. 

That. sir, , I am a very poor. and baWe no live lybood to 

maintain my family members.I have been serving in Dc ptt. 

as W/C Kbalasi as well L.Is Casual  Labow since 1983 but 

sorry to state that our services has neither be regula- 

• rised nor, temporary status has been conferred. In this 

coricctjori I mMc a number of representation but no 

action has been taken toJardS regularisation of my 

services inspite of the fact that a scheme has been 

formulated as per direction of the Apex court and Govt 

of India. 

Under the facts  and circumstances stad above I 

re°uest your Iicour to regularise, the service and for 

this I Would remain in deep gratitude, 

inccrc1y Yours . 

( RabmatAli) 

11.09.95. 

• p 

c 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNL, 

uwahat ± Bench at Guwaha 

In the matter of - 

O.A. NO. 23 of 3996 

Md. Rahnit All 

- Vs- 

Union of India and others, 

-And- 

In the n.tterof :- 

Written statements subm:tted by the 

Respondents No, x 1 to 4, 

WRIT TETT STATENTS:: 

The humble Respondents suhnt their 

written statents as follows :- 

1. 	That with regard to statements made in paragraph 

1 of the application, the Respondents beg to state that 

the scheme referred to in this paragraph is not at all 

applicable for workcharged seasonal khalasls.However a 

scheme for grant of teorary status and regularisatjon 

of workcharged em,)Joyees is under active consideration and 

is being process in Central Water Conidsslon. On receint of 

the above scheme for implementation, the Respondents will 

take a sympathetic view to consider the demands according 	
/ 

to their seniority cum fitness as and when vacancies will 

arise, 

LI' J  

. .p/2,. 

93 



Gft~ 

4 

-2- 
	 ej  

2. 	That with regard to statements made in paragraphs 

2 and 3 of the application, the Respondents have no comments 

on them. 

2. That with regard to statements made in Paragraphs 

4.1 and 4.2 of the application, the Respondents have no 

comments on them, 

4. 	That with regard to statements made in paragraph 

4.3 of the aplicatjon, the Resoondents beg to state that 

the services of seasonal workcharged ihalasis aie required 

for a very specific purDose i.e for collection of Hydrolo-

-gical data from the respective rivers during monsoon 

period n1orma1ly (15th May to 15th OctOber) every year 

which is related to flood forecasting. This facts is always 

mentioned in their office memorandum. 

Somestimes as per temporary nature of work for a 

&hort time the applicant was engaged on daily. wages basis. 

As mentioned in paragraph i, a scheme is under 

active consideration and is being processed in Central Water 

Cornission. On receipt of scheme sympathetic view will be 

taken as eqlained in paragraph i. 

5. 	That with regard to statements made in paragraph 

4.4 of the application, the Respondents beg to state as 

ocr nature of job the aoplicant was engaged for a specific 

work for a part icular period, Dependi ng uoon the t emoorary 

nature of work the applicant was engaged on daily wages 

..p/3.. 
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basis also, so question of exploitation doesiot arise. 

However the respondents will take a synathetic view to 

consider his demand on receipt of the scheme as stated in 

oaragraoh 1. 

Regarding the selection of the regular workcharged 

Khalasjs the Respondents beg to state that the selection 

was made based on interview at that time. As per records 

available it is stated that the candidates at Sl.No. 1 & 2 

belongs to general category and Sl.Jo.4 belongs to reserved 

category of Scheduled caste. 

6. 	That with regard to Statements made in paragraphs 

4.5 to &lO of the application, the Respondents beg to 

'state that as stated in paragraph i, the scheme as well as 

the judgment referred here i.s not applicable for the work-

charged khalasis, However a scheme for grant of temoorary 

status regularisation services of workcharged em'loyees is 

uner active consideration. On receipt of the above scheme 

for implementation the respondents willk take a sympathetic 

view to consider the applicant's demand. 

7. 	That with regard to statements made in paragraph 

4.11 of the application, the Re spondents beg to state that 

as mentioned in paragrah 4,3 of the application as per 

nature of j ob the applicant was engaged for a spe cific 

work for a particular period. epending upon the temporary 

nature of work the applicant was engaged on daily basis also, 

So question of tm exploitation dçes not arise, 

• .p/4.. 
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8. 	That with regard to statements made in paragraphs 

* 	4.12 and 4.13 of the application, the Respondents beg to 

state that as stated in paragraph 1, the scheme as well as 

the judgment referred here is not applicable for the 

workcharged seasonal Khalasis, However as stated in paragraph 

1, on receipt of the said scheme for implementation the 

respondents will take sympathetic view to considerthe• 

applicant demand. So far seniority list is concerned this 

office is maintaining seniority list of the seasonal 
/ 

workcharged Thalasis. 

9 1 	That with regard to statements made in paragraph 

5 of the application, recarding grounds for relief with 

legal provision, the Resppndents beg to state that none 

of the grounds is maintainable in law as well as in facts 

and as such the application is liable to be dismissed. 

10. 	That with regard to statements made in paragraphs 

6 and 7 of the application, the Respondents have no comments 

on them. 

11. 	That with regard to statements made in paragraph 

8 0  reoarding Relief sought for, the Respondents beg to state 

that the applicant is not entitled to any of the relief 

sought for and as such the same is liable to be dismissed. 

4/5 



~ k~-  
a- 	 -5- 

	

12, 	That with regard to statements made in paragraph 

9 of the application, regarding Interim Order prayed for 

the Respondents beg to state that in view of the facts 

and circumstances narrated above the interim order 

prayed for is liable to be dismissed. 

	

13. 	That with regard to statements made in paragraphs 

10 to 12 of the application, the Respondents have no 

comments on them. 

	

14. 	That the Respondents submit that the application 

is devoid of merit and as such the same is liable to be 

dismissed, 

- Verifica 	on - 

I,V.P. Shiv, Executive Engineer, Middle Brahma-

putra Division, Central Water Commission, Rajgarh goad, 

Guwahati-7 and respondent No.3 do hereby solemnly declare 

that the statements made above are true to my knowledge, 

belief and information. 

And I sign this verification on this -i--  ish 
day of 	 !&.-, 1996 at Guwahati. 

DCLARANT 


